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14.16 hrs.
MZSSAGES FROM RAJYA SABHA
(English]
SECRETARY—GENERAL: Sir, | haveto

reportthefollowing received fromthe Secretary
General of Rajya Sabha . —

(1) ‘Inaccordance with the provisions of -

rule 115of the Rules of procedureand
conductofBusiness intheRajya Sabha,
| amdirected to informthe Lok Sabha
thatthe Rajya Sabha, atits sitting heid
on the 10th May 1993, agreed to the
followingamendments madebythelok
Sabhaatits sitting held onthe 19th April,
1993, inthe Coal Mines(Nationalisation)
amendmentBill, 1992 —

Enacting Formula
1 page1, linel, —
for"Forty—third"
substitute "Forty—fourth”
Clause 1
2 Page1,lined4,—
for “1992" substitute "1993"
(i) . ‘lamdirectedtoinformthe Lok Sabha

thatthe Rajya Sabjha atits sitting heid on
Tuesday, the 11thMay, 1993 adoptedthe

followingmotioninregardtotheJo8int

Committee on Offices of Profit —

“That this House concurs in the recom-
mendation Lok SabhathattheRahya
Sabha do elect one member ofthe Raya
Sabhatothe Joint Committee on Offices of
Profitand resolves thatthe House do pro-
ceedto elect, in accordancewith the sys-

temofWrepmserﬂon bymeans
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and Financial Institutions Bill
ofthesingletransferable vote, onemember
fromamongthe members ofthe Houseto
thesaid Joind Committeeto fillthevacancy
caused by the resignation of Shri Som Pal
from the membership of the said Joint
Committee.”

2 lam furthertoinformthe Lok Sabhathat
in pursuance ofthe above motion, Shri
Sarada Mohanty, Membber, Rajya
Sabja, has been duly electedtothe said
JointCommittee.

14.161/2hrs.
COMMITTEE ONPETITIONS
Seventh Report

SHRI P. G NARAYANAN
(Gobichettipalayam ) : Sir, | beg to presentthe
Seventh Report (Hindi and English versions) of
the Committee on Petitions.

14.17 hrs.

RECOVERY OF DEBTS DIUE TOBANKS
ANDFINANCIALINSTITUT!IONSBILL* 1992

|Englsh]

THEMINISTER OF STATE IN THE MIN-
ISTRY OF FINANCE AND MINISTER OF
STATEINTHE MINISTRY OF PARLIAMEN-
TARY AFFAIRS(DR. ABRAR AHMED) | beg
tomoveforleaveto intoduce aBillto provide for
the establishment of Tnbunals for expeditious
adjudication and recovery of debts dueto banks
and financial institutions and fgr, matters con-
nected therewith or incidental thereto

MR CHAIRMAN : The questionis:

"Thatleavebe granted tointroduce aBillto
provide for the establishment of Tribunals
for expeditious adjudication and recovery
of debts duetobanks and financial institu-
tions and for matters connected therewith




